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IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERABAD BENCH
AT HYDERABAD

O.A.No, 1142/94 Date of Order: 9,7,97
BETWEEN ; |

Ko, Srinivasa Rao e &pplicant,

AND

1, Commanding officer,
INS Sathavahana, Naval Base,
Visakhapatnam,

2, Officer-in-charge, _
ENC Sailors Institute, Naval Base,
Visakhapatnam,

3. The Fiaag Officer, Commanding in Chief,
East Naval Command, Naval Base,

Visakhapatnam, .+ Respondents,
Counsel for the Applicant . e Mr, S,Kighore
Counsel for the Respondents .. Mr, K.Bhaskara Rao
CORAM:

HON*BLE SHRI R, ,RANGARAJAN : MEMBER (ADMM,)
HON'BIE SHRI B,5, JAI PARAMESHWAR : MEMBER ( JUDL,)

JUDGEMENT

o

X Oral order as per Hon'ble Shri R,Rangarajan, Menber {Adm,) X

- None for the applicant, Mr,K.Bhaskara Rao, learned

4 MF‘““ de v
standing counsel for the appiiecent, The learned counsel for
the applicant was not present even at the time of last heating,
This OA was instituted in the year 1994, hence we are disposing of

/

the case under Rule 15 (1) of CAT Procedumal Rules,

2. The applicant in this OA was engaged as a marricated
casual labourer by proceedings in Memo No, 52/88, dt, 7.11,88

by R=1, later he was se;%_in the came capacity to R=2 insilﬁute
in the month of December 1992 on deputation, When the applicant

requested for repatriating him back to service of R~1 as Amonia
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Operator&‘ The services of the applicant were terminai_:ed im
the Month of April 1994, The applicant submits that his services
wereterminated even though he wes pﬁt in more than 8% years

' way ks |
service and that termination has alsogwithout assigning any |
reasons, He further pleads that he was eligible for regularisation

due to his long service in the respondents olganisation,

3. This QA is filed praying for a direction to the respondents
to regularise his service from the date he became eligible and

for eonsequential reliefs,

4, No reply has been filed in this OA,- though the OA was
filed in the year 1994,

5, In view of the above we are left with no other alternaté‘—’e'
: | -

" except to dispose of the case on the basis of the facts available

on record,

\
6. The applicant submits that he had putin more than 6k
)
years of service as narricated casual labourer, The applicant

cannot demand regularisation as a matter of right unless he is

vt o el

aut for it and fulfils the other conditions of regularisation,

Further the regularisation arises only when he is in service,
s el Lo
hs the mervice of the applicant/already been terminated he can

ask for regularisation only when he is re-engaged,

7. In view of the above the following direction is givens-

The case of the applicant for re-engagement as casual
labourer under R-1 Should be considered if there is work and
need to engage casual labourexs in preference to freshers from
the open market in future, If ke is engagéd his case for

regularisation should be considered in accordance with the rules,

. D



G

. "

*e 3 *e

The CA is ordered accordihgly. No costs,

f& /\/"W J\/\)-—/%

o JAI PARAMESHWAR ) _{ R ,RANGARAJAN
Nkanber (Gudl,) Member (Adm., )

l

j':i-_-/c’:?’///natedz 9th July, 1997 \ e

{ Dictated in Open Court )
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